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15.03 hrs.

. STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY THE
PUNJAB DISTURBED AREAS ORDI-
NANCE, 1983,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : On behalf of
Shri P.C. Sethi, I beg to lay on the Table ...

SHRI SATISH AGARWAL (Jaipur) :
Mr. P.C. Sethi is present in the House,
Why ‘on his behalf* ?

MR. DEPUTY-SPEAKER : He has
already given in writing.

SHRI SOMNATH CHATTERIJEFE
(Jadavpur) : On a point of procedure.
When the Minister himself is present in the
House, on his behalf somebody cannot do
it

MR. DEPUTY-SPEAKER :
you.

1 agree with

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sometimes even when both the husband
and wife are present, only one speaks.

AN HON. MEMBER : Who is husband
and who is wife ?

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, I beg to lay on
the Table an explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Punjab Distur-
bed Areas Ordinance, 1983,

15.04 hrs.

CHANDIGARH DISTURBED AREAS

BILL*

THE MINISTER OF HOME AFFAIRS
(SHRIP.C. SETHI): Sir, I beg to move
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for leave to introduce a Bill to make better
provision for the suppression of disorder and
for the restoration and maintenance of public
order in disturbed areas in Chandigarch.

MR. DEPUTY-SPEAKER 1
moved :

Motion

“That leave be granted to introduce
a Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Chandi-
garh.”

Mr. Chitta Basu,
spoken,

you have already

Mr. Fernandes...

SHRI GEORGE FERNANDES (Muza-
flarpur) : 1 oppose this also onthe same
counts,

MR. DEPUTY-SPFAKER :

Prof Dardavate—not present.

Shri Indrajit Gupta—you have touched

the subject.

Shri Harikesh Bahadur—where is he ?,,.
He has gone.

Profl Ajit Kumar Mehta—you are the only
member now to speak on this Bill,

qte stfem FAT ﬁg{ﬂ (a‘q’:ﬁ]c_g) :
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2y g fF nad A ag s f& dma ¥
geaaAY «ft avarer fag F A wSA AN
graa fare Y @ AT wEfag awwrT &1
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SHRI P.C. SETHI : There is nothing
more that I can add to what my colleague,
Shri Laskar has said. Hon. Members will
get ample opportunity when the discussion
on the Bill comes. At the stage of introduc-
tion, the question of discussion on the
merits and demerits of the Bill does not
arise.

MR. DEPUTY SPEAKER : The question
1

“That leave be granted to introduce a
Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Chandi-
garh.”

The motion was adopted.

SHRI P.C. SETHI : 1 introduce the

Bill.

15.10 hrs.

STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY THE
CHANDIGARH DISTURBED AREAS
ORDINANCE, 1983,

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : I beg to lay on the
Table an Explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the Chandigarh Distur-
bed Areas Ordinance, 1983.



